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Vice-Chairman mb 

6. G. 2003Y He ard Mr. M. G. Singh, learned 
counsel for the apPlicant. 

Issue notice to show cause ta s  to 
why the application shall not be a ~ mitted. 

List on 1.8.2003 f or admis-sion. 

Vice-Chairman 
mb 

Put UP after.removal Of the defects. 

(SEE RULE 42 
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7.8.2003 	W. A. Deb Roy, learned Sr. G.G. 

S.G. f or t he res ponde nts stated that 

he is yet to receive a copy of the 

application'. List again on 14.8.2003 

for admission. 	 f1f 

Me ;e r 
	

Vi-ce-.(;hairman 

mb 

14.8.2003 Present: The Hon'ble Mr.Justice D.N. 
Chowdhury, Vice-Chairman. 

The applicant is an officer of 
the Indian Police Service and was 

allocated-to the Joint Cadre of Manipur 

and Tripura. The sole grievance of the 

applicant is as regards to his posting. 

The applicant though belongs to 
the respondents, instead of 

Indian Police Service, Zal lowing him,,,, to 

hold the Cadre post, according t&, ~ hifa, 

he is - attached to the Police Head 

Quarter (PHQ) without any post. An 

objection to that extent was raised 

from the Office .  of the -Senior Deputy 

Accountant General (A&E), Manipur, 

Imphal in disbursing the ,  pay_ and ,  
allowances of the officer. The 

Sr.Accounts Officer by his 

communication dated 13.3.2003 addressed 

to the Commissioner (DP), Government of 

Manipur, Imphal informed that the pay 

and allowances was provisionally 

authorised for a period up to January, 

2003. Mr.M.G.Singh, learned counsel 

appearing for the applicant contended 

that the applicant is yet to get his 

salary. An officer of the Indian Police 

1-#'
. 
 8.2003 	Let the applicant furnishm a 

copy of the petition' to the Sr. G.G.S. 

G. in course of the day. Put up on 

7.4. 21003 f or admission. 

Vice—Gbairman 
mb 

(bntd./ 	
Contd./ t 



O.A.131/2003 

Contd. 

14.8.2003 Service is entitled for the safeguards 
provided by All India Service Act, 
1951 (61 of 1951) read with rules made 
therein, more particularly, in view of 
the safeguard given by the Indian 
Police Service (Cadre) Rules, 1954, 
read with Indian Police Service 

ri (fixation of cadre strength) 
Regulation, 1955. No officer of the 
I.P.S. shall be appointed to a post 

other than a post specified in the 
Schedule or in other words to a non 

cadre post unless a decla ration is 
made that such (non cadre) post is 
11 equivalent in status and 
responsibility" to a cadre post. The 

rule is made to ensure that a member 

of the I.P.S. is not pushed off to a 

non cadre post that is inferior in 
status and responsibility. That apart, 
a serving officer is entitled for his 
salary unless the same is witheld 
under the law. No such impediment is 

discernible for not paying salary to 

the applicant'. 

Heard 	Mr.M.G.Singh, 	learned. 

counsel for the applicant and also 

Mr.A.Deb Roy, learned Sr.C.G.S.C. for 

the respondents. 

. Basically this 	is a matter 
between the applicant and the State of 
Manipur. Notice was issued to the 
State of Manipur, but no reply' is 

forthcoming. Instead of keeping the 
matter alive I am of the opinion that 

ends of justice will be met if a 
direction is issued to the responsents 
to consider the grievances of the 
applicant indicated in his 
representation dated 16.4.2003 
(Annexure-A/7 to the O.A.) and pass 

appropriate order as per law keeping 

in mind the st~atutory provisions as 

indicated,in the order. The applicant 

may also ;submit a fresh representation 

Contd. 
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14.8.2003 within two weeks from the date of 

receipt of the order. The respondents 

are directed to take appropriate 
measure and pass a reasoned therein 
within one month from the date of 
receipt of this order. Needless to 
state that the authority shall take -all 
the necessary steps for paying regular 

salary to the applicant unless the'te...is 
some statutory bar. 

The 	application 	thus '~ 'stand s 

24 	
disposed 01 at the admission stage 

itself. There shall, however, be no 

e,,, dg~ 	 order as to costs. 

c 

O.A.131/2003 

Contd. 

Vic ~ -Chairman 
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Original Al2plication No.  12)  of  2003 

IN THE MATTER OF 

Sri M. Shantikumar Singh, IPS, aged about 52 
years, S/o late M. Gojendro Singh,' resident of 
Uripok Gopalajee Leirak, P.O. Imphal, District 
Imphal West, Manipur, At present attached to the 
Police Head Quarter. 

....... Applicant 
vs. 

The State of Manipur, Represented by the 
Commissioner/Secretary (I)P), Government of 
Manipur, Imphal. 

Respondent.( 

I N D E  X 

8L. NO. DATE(S) 	DOCUMENT(S) 	PAGE NO. 

j,&- .fi Ohginal Application with verification. 

Annexure  A/1 
A true copy of the impugned transfer and 

posting order dt. 16.5.20w-i 

Annexure  A/2 
A true copy of the impugned letter dt. 2.5.2003. 

Annexure  A13 
A true copy of the aforesaid Notification dt. 25.2.2000 

Annexure A/4 

A true copy of the aforesaid notification dt. 2.0.4.1998 

11? 
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Annexure At5 

The list of the officers belonging to Indian Police Service 

as well as the Manipur Police Service (the State Police 

Service) who hold the said 37 cadre posts. 

Annexure  A16 

A true copy of the aforesaid letter dt. 13.3,2002. 

Annexure  N7 

A true copy of the aforesaid representation submitted 

by the applicant to the State Government. 

Annexure N8 

A true copy of the aforesaid fomiarding letter dt. 28.4.2003. 

Dated 	 Signature of the counsel. 

r 
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IN THE CEN TRAL ADM. IN~TkAtIVEJITRIBUNAL 

GUWAHATI BENCH 

Original Application No. 	of2003 

IN  THE MATTTER OF: 

Sri M. Shantikumar Singh, IPS, aged about 

52 years, S/o late M. Gojendro Singh, 

Resident of Uripok Gopalajee Leirak, P.O. 

Imphal, District Imphal West, Manipur, At 

present attached to the Police Head 

Quarter. 

....... Applicant 

-VERSUS- 

i - The State of Manipur, Represented by the 

Commissioner/Secretary (DID), Government 

of Manipur, Imphal 

gt~ tA 
	

Respondentx. 

DETAIL  OF  APPLICATION: 
	

. 

 qtv  D 	 T , Nov V'" Qw-k NA - I 

1. 	Particulars of the order against which the application Is 

made: 

The present application has been filed against the order no 

3/3/94-POL/DP(PT) -. dt. 16.5.2002 passed by the Department of 

Personnel & Administrative Reforms, signed by the Under Secretary 
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(DP). Government of Manipur by orders and in the name of the 

Governor by which the applicant has been transferred from the post 

of the Commandant of the 7' Manipur Rifles and attached to the 

Police Head Quarter (PHQ) read vvith the official letter'No. 4/52/76- 

lPS?DP dt. 2.5.2003 issued by the Under Secretary, Department of 

Personnel & Administrative Reforms. 

A true copy of the aforesaid 
I 

impugned transfer and posting order 

dt. 16.5.2004iis annexed herewith as 

Annexure  A/1. 

AND 
A true copy of the aforesaid 

impugned letter dt. 2.5.2003 is 

annexed herewith as Annexure At2. 

Jurisdiction of the Tribunal: 

The applicant declares that the subject matter of the order 

against which the applicant wants redressal is within the jurisdiction 

of the Tribunal. 

Limitation: 

The applicant states that there is a delay of 	days in 

filing this application for which a separate application has been filed 

for condonation of the delay. 

LI 

I 	~' 
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4. 	Facts of the case'. 

4.1 That the applicant was appointed to the Indian Police Service 

on promotion under the Indian Police Service (Appointment by 

Promotion) Regulations, 1955 vide Notification No. 14011/14199- 

IPS, dt. 24.2.2000 and the petitioner was allocated the Joint Cadre 

of Manipur Tripura. The applicant has been allotted seniority in IPS 

Cadre of the year 1991. , 

A true copy of the aforesaid 

Notification dt. 25.2.2000 is annexed 

herewith as Annexure At3. 

4.2 That by \Artue of being appointed to the Indian Police, the 

petitioner is entitled to be posted in,any of the IPS cadre posts. 

4.3 As per Rule 3 of the Indian Police Service (Cadre) Rules, 

1954 hereinafter referred to as the IPS Cadre Rules, there shall be 

constituted for each State or -  group of States an Indian Police 

Service cadre. 

In respect of Manipur,and Tripura States, there is a joint cadre 

known as the Manipur Tripura Joint Cadre. 

As per Rule 4 of the aforesaid IPS Cadre Rules, the strength 

and composition of the cadres constituted under Rule 3 shall be 

determined by regulation made -by the Central Government in 

consultation with the State Government. 

A I 	
i 	

I 
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Rule 8 of the IPS Cadre Rules provides that cadre and ex-

cadre posts are to be filled by cadre officers. 

4.4 There are 37 (thirty seven) cadre posts of the Indian Police 

Service assigned to Manipur sector vide Notification no- 11052/5/97 

AIS(IIYA(MT), dt. 20.4.1998. 

Out of the aforesaid 37 (thirty seven) posts, 12 Twelve) cadre 

posts are filled by non-IPS cadre officers belonging to Manipur 

Police Service. 

A true copy of the aforesaid 

notification dt. 20.4.1998 is annexed 

herewith as Annexure A/4. 

A N D 

The list of the officers belonging to 

Indian Police Service as well as the 

Manipur Police Service (the State 

Police Service) who hold the said 37 

cadre posts is enclosed ~ as Annexure 

A15. 

4.5 That before the impugned transfer order dt. 16.5.2002 in 

Annexure A/1 was issued, the applicant was holding the IPS cadre 

post, viz., C.O. 7th  Manipur Rifles located at Khabeisoi as can be 

seen from the impugned transfer and posting order. 



. IV 

4,6 That the applicant after being posted and attached to the 

Police Head Quarter was expecting that he would be allotted a 

specific IPS cadre post within a reasonable time. 

1 
4.7 That unfortunately, no specific IPS cadre post was allotted to 

the applicant, because of which the office of the Senior Deputy 

Accountant General (A& E), Manipur raised an objection to the 

Commissioner (DP) vide his letter no. AISIPS/MS/2003/, dt. 

13.3.2003 a copy of which was endorsed to the applicarC 

The said letter from the office of the Sr. Deputy Accountant 

General' states that the applicant after handing over charge of the 

C.O. 7 h M.R. assumed self charge on 20.5.2002 as attached to the 

PHQ Imphal and since then the applicant has been attached to the 

PHQ without post. Accordingly, the office of the Sr. Dy. Accountant 

General sought cladfication from the State Government as to how 

the pay and allowances of the applicant is to be regularized with the - 

information that the applicant had been authorized pay allowances 

provisionally for a period up to January, 2003. 

A true copy of the aforesaid letter dt. 

13.12002 is annexed herewith as 

Annexure A/6- 

4.8 That because of the aforesaid objection raised by the office of 

the Senior Deputy Accountant General (A& E), and also foreseeing 

the difficulties which 
Iz 

lay ahead, the applicant also submitted a 
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representation dt. 16.4.2003 addressed to the Respondent for giving 

a regular posting ,  in the IPS cadre post as the attachment to the 

PHQ was not only causing financial hardships but also would 

adversely affect the service conditions of the applicant. 

The aforesaid application of the applicant was forwarded by 

the Dy. I.G. of Police (HQ) on 28.4.2003 to the Principal Secretary 

(Home), Government of Manipur. 

A true copy of the aforesaid 

representation submitted by 

the applicant to the State 

Government is annexed 

herewith as Annexure A17. 

AND 

A true copy of the aforesaid 

forwarding letter dt. 28.4.2003 

is annexed herewith as 

Annexure A/8. 

4.9 That however, the State Government rather than allotting a 

IPS cadre post to the applicant merely wrote to the Senior Deputy 

Accountant General (A& E) vide letter no. 4/52f76-IPS/DP, dt. 

2.5.2003, stating that the applicant who is attached to the PHQ is 

being adjusted against one of the unutilised IPS cadre post of the 

SP/CO level which are manned by the MPS officers on in charge 

LkLq 
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basis and accordingly requested the Senior Deputy Accountant 

General (A& E) to release the pay slip to the applicant, 

However, the applicant has not been accommodated till date 

to any I PS cadre post. 

4.10 That because of the aforesaid irregular order of posting of the 

applicant contrary to rules, the applicant without any fault of his own 

has been made to suffer. Accordingly, the present application has 

been filed. 

Grounds for relief Wth legal provisions: 

5.1 The applicant is entitled to be posted in an IPS cadre post as 

per provisions of Rule 8 of the: IPS (Cadre) Rules, 1954 which 

provides that cadre posts are to be filled by cadre officers. 

However, the applicant is now attached to PHQ without any 

post. 

5,2 The posting of the applicant and attachment to the PHO 

Mthout post is contrary to the aforesaid provisions of the 1103 

(Cadre) Rules, 1954 and Indian Police SeMice (Fixation of Cadre 

Strength) Regulations, 1955. 
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5.3 There is no provision under the IPS (CadreO Rules, 1954 for 

allowing non cadre officers viz., the MPS officer to hold the IPS 

cadre posts when cadre officers are available. 

Details of the remedies exhausted: 

The applicant states that the applicant has availed of all the 

remedies available to him under the relevant service rulles, 

The applicant had submitted a representation to the 

Respondent No. 1 on 16.4.2003 which has not yet been favorably 

considered by the authorities. 

Matters not previously filed or pending with any other 

Court; 

The applicant declares that the applicant had not previously I 

filed any application, writ petition or suit regarding. the matter in 

respect of which this application has been made, before any court of 

any other authority or ay Bench of the Tribunal nor such application, 

writ petition or suit is pending before any of them, 

Reliefs soughte. 

In view of the facts mentioned above the applicant prays for 

the following reliefs, 

(a) 	The impugned transfer and posting order no. 

3/3/94-POLIDP(PT): dt. 16.5.2002 passed by 



the Department of Personnel & Administrative 

Reforms, signed by the Under Secretary (DP), 

Government of Manipur by orders and in the 

name of the Governor by which the applicant. 

has been transferred from the post of the 

th Commandant of the 7 Manipur Rifles and 

attached to the Police Head Quarter (PHQ) and 

official letter No. 4/52/76-IPS/DP, dt. 2.5.2003 

issued by the Under Secretary, Department of 

Personnel & Administrative Reforms be 

quashed as far as the petitioner is concerned; 

(b) 	A direction be issued to the Respondent to give 

posting to the applicant to an IPS cadre post in 

terms of the IPS (Cadre) Rules, 1954 read with 

(Fixation of Cadre Strength) Regulations, 1955. 

Interim order, if any prayed for: 

The applicant prays that the representation -dt. 16.4.2003 

addressed to the Respondent be disposed of immediately. 

10. In the event of application being sent by Registered post 
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Particulars of Bank Draft/Postal Order filed in respect of the 

application fee: 

List of enclosures 

1 	Annexure  All 

A true copy of the impugned transfer and 

posting order no. 3/3/94-POL/DP(PT) dt. 16.5.2001 

2. 	Annexure  A/2 

A true copy of the impugned letter No. 4/52176-IPS/DP 

dt. 2.5.2003. 

Annexure  A/3 
A true copy of the aforesaid Notification No. 

14011/14/99-IPS dt, 25.2.2000, 

Annexure A/4 

A true copy of the aforesaid Notification no. 11052/5/97- 

AIS(Il)-B(MTI,. dt. 20.4.1998, 

Annexure  A/5 

The list of the officers belonging to Indian Police Service 

as well as the Manipur Police Service (the State Police 

Service) who hold the said 37 cadre posts.(IPS 

INCUMBENCY STATEMENT AS ON 25.04 ~ 2003.Y 

Annexure  A/6 	 I 
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Annexure  A/6 
A true copy of the aforesaid letter No. AIS/PS/M.8/2003 
dt. 13.3.2003. 

Annexure  AU 

A true copy of the aforesaid representation submitted 

by the applicant to the State Government dt. 16.4.2003. 

Annexure  A/8 

A true copy of the aforesaid forwarding letter dt. No. 

E/35/16(120)91-PHQ(Admn) dt. 28.4.2003. 

Signature of the applicant 

V E R I F I C A T 10 N 

1, M. Shantikurnar Singh, S/0 late M. Gojendro Singh, 
j 

aged about 52 years, working as attached to Police Head Quarter, 

Government of Manipur (without post) in the office the police Head 

i 

i 	Quarter, resident of Uripok Gopalajee Leirak, P.O. Imphal, District 

Imphal West, Manipur, do hereby verified that the contents of paras 

1, 2, 3, 4.1, 4.2, 4.3, 4.5, 4.6, 4.7, 4.8, 4.9, 4.10, 6 and 7 are true to 

my personnel knowledge and paras 4.4, 5.1, 5.2, 5.3, are believed to 

be true on legal advice and I have not suppressed any material 

facts. 

"LL~4  
Date 	 Signature of the applicant 

Place: 



3  D C V ER N 1A.13 NT 0 F M A IN I I'U it L 
_!NT OF PERSONNEL &, ADM INISTRATIVE REFOR S 

UIEP.SONNEL DIVOON) 

tho 16" May,200-2. 

of* Md"IPLl" 'S Plca-~ cd to 	d" P,,'o.3/3/94-P0L/DI1 (P'1')i 	The Coyemoi 
irunsfer ai ,,d posting of the following IPS/MJ'S Ofticc-" 3s dota"c(' below wl'h 
Hjj(Tjc~j 1zl t c. c lyce t :jIl d un t i l fuvdicr order in public incerest:- 

L. 	Q -  _N1  
& 

~L,m_w~ s~Mlt~s_lj . 
Shri Y Joy k' wi I'l r S I n911,11"S' 
IGP 

2. S11 1-i T.Thangthuam,11 1S - 	IGP L/0-11. 

IGP (Adm). 
Shvi R.I3aruljPS,IGP UO-I - 	GP(Adm). 
Slu-i M . Sj jj)j tjk- ujjlaj- Siq~i, - as Attached to PHQ. 

IP S, ('0 7 "' m R. 
 SLin Anuitc! Prakash,IPS - a s CO 3 	RB 13. N,111R) 

SP CC Pur. 
 Slin TT3cI;uau,IPS - as SP/NAB. 

Sp/se-napati. 	. 
.1, as  ~r, SP/Clwachaii dpur. Shr

, 
 ' 
I 
K.Riidlieshyan), 

I/c CO 3 r' 11"U. 
Shri Samir 111110,1PS, as SP/Senapati. 

Add[.Sl'/11:. 
9 ~ Slid M.Mani Siagl,,MPS, - as SpNigilance. 

SP CID(SB), 
to. Shni N.K~pgcjj,IPS,SP/NAB - as SP/Cll) ~ SB). 

It. Shri S.Ibucha Singh,lytPS - as CO.7MR. 

C0.5 11  miz. 
1 2. Shri Ashutosli KLunar Sinha,[PS- COSI  ma 

SpNigillince. 

officers at SI.Nu, 1,5,8 & 12 shall mov ,, ril';( after llalldiDg ON'el' 

their charges to  tI)c 1 ~lex t j utl i ol . o ffI cel-s w i th immediate effect. 

By Orders &' ill the 11,111le of 
Govcrnor, 

Sd/_ 
0Y S'ligh), 

'Dl'), Govt. ofMallip'.11. 
------------------------------------------------------------- ------- ---------------------------- 

GOV L`RNMENITOF MANIPUP 
POLICE DEPARTMENT 

1411 

Im 

)/1  Copy to:- 
I , All AI)sG?, Nlanipur. 
2. All IsGP, Manipur. 
3, All Dy.IsG of Police,N'lantpur. 

The Director,WR-Mallipur. 
All SsP/CiOs in lvlaiiipur. 

6, 'nic Princ1'p31,NfPTS-P1R119ei. 
7. , Tht: AD FS1,Pange 

, 
i; 

llcl'sonal filc.. 
Persons conQcmcd. 

10. F11c. 

Imphal, the 16'h  May,2002. 

For Direotbr Geucral of,  Policc., 
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NT 02 W+NXP a U wor  DzwiRTvLNT 0:17  PERr"14L 
(P,'$RS0NNEL DIV;.S101;) 

..a. 

2nd'May p  12003 *  
iE 

The SroDoputy jV-1countont General ~w) .0i ,UVhal e  

Subj ilcts i ~ttwh. It 	ment of'M oahjn
t-4,~!:., eke SJLngh*XP.S" 

I =, directed to refer to your lot ter N09AIS/PS/X qM! 
2003/463 dated i l3/3/2003 on the vUbjec~ Andicated -abo"' 
and to say th at shri 1495hanti)umar s 	 'ac i4qhoZP$(MrS91)att I 

f r the unutili to Plij is bein~  adjusted &~, ainst one o l' At~d' 1pd 
C  aar"r  at oe " leval Which manned by MPj Of . ficers 
an incllarVa ba3is. 

It is *  aterefore, re-.1pested to kjndj'y' pu pa..L,,,e tho  I 
j j~ In Of, Shri 14-511,-I-Itikumar S 	 in( ly under I !`  

intimation to this Depart,41cat, 

~i 
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ANN EXU R E:A/3 

NO. 1. 14011/141'199-IPS. I 
GOVERNMENT OF INDIA/BHARAT SARKAR 

MINISTRY OF HOME AFFAIRS/ GRIH MANTRALAYA 

	

NEW DELHI, the 	 2000. 

N 0 T I F I C A T 10 N 

In exercise of the powers -conferred by sub rule (1) of rule -9 

of the Indian Police Service (Recruitment) Rules, 1964, read with sub-

regulation (1) of regulation 9 of the Indian police Service (Appointment by 

promotion) Regulations, 1955, the president is pleased to appoint the 

following members of Manipur police Service to the Indian Police Service 

on probation, and to allocate them to the joint cadre of Manipur-Tripura 

under Sub-rule (1) of rule 6 of the appointments will take effect from the 

date of issue of the notification. 

........... ­  ---------­-­

---------- ------------------------------------------------ 8L, NO. 	NAME OF THE OFFICER 	DATE OF BIRTH 
--------------------------------------------------------------------------- — ------------- 

S/Shrl 

M. Sushil Kumar Singh 	 01.03.1961 

M. Shanti Kumar Singh 

	

	 01.09.1961 
------------------------------------------------------------------------------------------ 

Sd/- (P.S. PILLAI) 

UNDER SECRETARY TO THE GOVT. OF INDIA 
TEL. NO. 301 1359 

NO. 1. 14011/14/-99-IPS. I 
	

&I'lld"I 

A copy each is forwarded to 
i 	The Chief Secretary, Gotrl. of Manipur (Attn, Shri Raghumani 

Singh, Deputy Secretary DIP), Department of personnel & 
Administrative Reforms, (Personnel Division Imp-hal. 
The Chief Secretary, govt. of Tripura, Agartala. 
The Accountant General, Manipur, Imphal, 
The Secretary, U.P.S.C. (Attn. Ms. Molly Tiwari, under 
Secretary), Dholpur House, Shahjahan Road, New Delhi. 

5- 	The DG & IGP, Govt. of Manipur, Imphal. 

Sdf- 
pal (P.S. PILLAI) 

UNDER SECRETARY TO THE GOVT. OF INDIA 

I 



AMNEXURE Alzi 

W 
PUBLISHED IN THE EXTRA ODINARY GAZETTE OF INDIA IN 

PART-11 

SECT I ON3(1)DATE D 20.4.1998 

NO~ 11 03215/97-AIS(M) A(MT) 

GOVERNMENT OF INDIA 

MINISTRY OF PERSONNEL., PUBLIC GRIEVANCES & PENSIONS 

(DEPARTMENT OF PERSONNEL & TRAINING) 

New Delhi, the 20.4.1998. 

NOT IFICATION 

G.S.R.No. 194 E in exercise of the powers conferred by 

sub-section (1) of section 3 of the All India Service Art, 1951(61 of 

1951) read with Sub-Rule (1) and (2) of Rule 4 of the Indian Police 

Service (cadre) Rules, 1954, the Central Government in consultation 

with the Government of Manipur & Tripura hereby makes the 

following regulations further to amend the Indian Police Service 

(fixation of cadre strength) Regulation, 1955, namely 

These reguairtions shall be called the Indian Police 

Service (fix-ation of cadre strengtb) fourteenth Arriencinent Regulation, 

19A 
They shall come into force on the datte of this publickinon in the 

OTICiRl gaDltte, 

2. 	In the schedule to the Indian Police SenAce (fixation of cadre 

strength) Regulation, 1955 under the heading Wanipur and 

Tripura" for item number "senior post under the State Government" 

and entries occurring there under the following shaill be substituted 

namely 

j 



~k 
P 

Senior post under the State Governments 

Posts under the government of Manipur. 

DIRECTOR GENERAL 84 INSPECTOR GENERAL OF POLICE. 

ADDITIONAL DIRECTOR GENERAL OF POLICE OPERATION 

TECHNICAL REGULATION SERVICES. 

ADDITIONAL DIRECTOR GENERAL OF POLICE LAW AND 

ORDER. 
INSPECTOR GENERAL OF POLICE LAW AND ORDER. 

INSPECTOR GENERAL OF POLICE ADMINISTRATION AND 

TRAINING. 

INSPECTOR GENERAL OF POLICE INTELEGENCE. 

INSPECTOR GENERAL OF POLICE MODERNISATION 

/COMMUNICATION/PLANNING. 

DY. INSPECTOR GENERAL OF POLICE OPERATION AND 

ARMS FORCE-1. 

DY. INSPECTOR GENERAL OF POLICE OPERATION AND 

ARMS FORCE-11. 

DY. INSPECTOR GENERAL OF POLICE HEAD QUARTER/ 

TRAINING. 

DY. INSPECTOR GENERAL OF POLICE RANGE-1 

DY. INSPECTOR GENERAL OF POLICE RANGE-11 
-111 DY. INSPECTOR GENERAL OF POLICE RANGE 

DY. INSPECTOR GENERAL OF POLICE WELFARE/ 

HUMAIN RIGHTS /SOCIAL JUSTICE 

SR. SUPERITENDENT OF POLICE/ SUPERITENDENT OF POLICE 

DISTRICT 

SUPERITENDENT OF POLICE (C.I.D) 

SUPERITENDENT OF POLICE (CRIME) 

SUPERITENDENT OF POLICE (VIGILANCE) 

SUPERITENDENT OF POLICE (BORDER AFFAIRS) 

COMNDT. (MR) 

PRINCIPLE (MPTC) 

COMMANDANT (HOME GUARD) 

65 

37 

1 

I 

I 

I 

1 

7 

I 

i 

ADDITIONAL SUPERINTENDENT OF POLICE 
	 1 

TOTAL 
	

37 

L"jm I 



Posts under the c iovernment of Tripura. 

DIRECTOR GENERAL & INSPECTOR GENERAL OF POLICE. 	I 

ADDITIONAL DIRECTOR GENERAL OF POLICE 	 I 

INSPECTOR GENERAL OF POLICE 	 I 

INSPECTOR GENERAL OF POLICE LAW AND ORDER 	I 

DY. INSPECTOR GENERAL OF POLICE(AP). 	 1 

DY. INSPECTOR GENERAL OF POLICE(HO). 	 I 

DY. INSPECTOR GENERAL OF POLICE(C.I.D.). 	 1 

DY. INSPECTOR GENERAL OF POLICE(RANGE). 	 I 

DY. COMMANDANT GENERAL(HOME GUARD) 	 I 

DY. INSPECTOR GENERAL OF POLICE TRAINING. 	I 

SUPERITENDENT OF POLICE 	 4 

SUPERITENDENT OF POLICE (SPL. BRANCH) 	 1 

SUPERITENDENT OF POLICE (MOBILE TASK FORCE) 	1 

SUPERITENDENT OF POLICE (C.I.D.) 	 I 

SUPERITENDENT OF POLICE (VIGILANCE) 	 I 

SUPERITENDENT OF POLICE (ENFORCEMENT) 	 I 

SUPERITENDENT OF POLICE (PROCEDURE) 	 I 

SUPERITENDENT OF POLICE (OPERATION) 	 1 

COMMANDANT (HOME GUARD) 	 I 

COMMANDANT (C.T.I.) 	 I 

PRINCIPAL (P.I.C.) 	 I 

ADDITIONAL SUPERITENDENT OF POLICE 
(SPECIAL BRANCI~) 	 I 
ADDITIONAL SUPERITENDENT OF POLICE (RURAL) 	I 
ASSISTANT INSPECTOR GENERAL OF POLICE 
(HEAD QUARTER) 	 I 
ASSISTANT INSPECTOR GENERAL OF POLICE(OPERATION) 1 

-------------------------------- 
28 

TOTAL 65 
-------------------------------- 

Sdl- 

(MADHUHITA D. MITRA) 

DESK OFFICER 

Lw 
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IPS INCUMBENCY STATEMENT AS ON'25-04-2003 

Cadre Post 

---- 

ADGP(LO) 	1 
Redesig ADGPfTigLtR/HG 

Ex-Cadre 
Post 

-- 

Non-Cadre 
Post 

MD/MPHC 	1 

MPS Post 

I 

Name of hictimbent 	9 

" 	. 	, 	, 	- 	.- 	. 
S.  l3imalchandra  Sit )a  11, 1 Op 
AX. Parasher,  I PS(MT - 74  )- ~'j 
C. Peter Ngahanyl.li, IP' S(6A , 	1'." 

ADGP(Ops/Tech S)- 1 
Redesig.  ADGP/OPS  

Y. Joykumar Singh.IPS(101- 1fl 
I 

D/Fire Ser.  W.K. 	IP§(M 
PD/MDS 	1 .  M. X. Das,  IES  M 	

I 

IGP  (LO-1) 	- 1  A.  RomenkumarSingh,  IPG(~  T: 
IGP(LO-11) 	- 1  T. Than(Ithuarn, IPS~KAT:790, ~ 

IGP(Admn.) 	- 1 N.  K. VlLjkhqjj~~Xay 	lPS(l\A' —2' 
IGP(Ops.  &  AP) 	- 1  J. C.  Dabas,  IPS(f~ T:_)  __ A-- v V 

IGP(Crime)-1  J. B.  Ne(  i 	IPS(MT81) 
R. Baral,  IPS(MT:82 IG(Prisons 	-1 

DIGP(Ops  &  AP)-1  - 1  D.  mishra,  IPS(MT:  84)___ 
DIGP(Ops  &  AP)-11  - 1 K.S. SandhLLj.ES-_((%/lT:8.1,O~ 
DIGP(HQ) 	. 1 Anand Prakash,  IPS(M'1'86) 
DIGP(Range-1) 	- 1  L M. Khoute,  IPS (MT:85)'.— ,.' 
DIGP(Range-11) 	- 1  V. Zatha2g 	IT:83) 
DIGP(Range-111) 	- 1  M,  A.  Rahman, IPS(K1-fT5F- rA.. 

DlGP(W,pJ,';':~R1SJ) 	1 
Redesig. 616f~ '/iR, anqe IV 

P. M. Goud, IPS(MT:84) 

Security Off-1 
(SS/Home) 

Santosh Macherla, IPS(KI- 44 

Sr. SP/Imp.West 	1  S. Dinokurnar Singh,  lFS(R/).V 
SP/Imphal East 	1 M  PS 	(ilc P. Dhanakumni -  Sv)gh. A4 1  11)') 
SP/Thoubal 	1 Clay-nongsai, IPS(MT - 9C;) 

-SP/Bishnupur 	- I  MPS  (  S.  lbocha  Singh, 
SP/Senapati 	- 	1 Samir Sadanand 11me,  IF;~':) 
SP/Ukhrul 	-  MPS 	(i1c,13.LeirenjaoSin!j')) 
SP/Tamenglong 	- 1  MPS 	Rajendro Singh,  M P S' 
SP/Chandel 	1 MPS 	filc  S.  -Manaobi  S,Iigh. AIP:3) .114 

114 
mps) 

Karnajit S Lngh, 1PS(1VT:9( 
MPS  (L.  K. Haokip. MP.~) 
MPS  (K4 	T~ 

SP/CCP 

SPICID  (sp/EID(SB)  
SP/Crime (CID/cB)  
SP/Vigilance  
SP/Boarder Aff. 	-1 

(SP/NAB) 
R.K. Radhesana Devi,IPS(M 

SP/Jail  S.  Vaiphei, IPS(MT:90) 
CO/1" Bn.M.R. 	-1 R Doungel, IPS(Ml- :87 

Pit 
mps) 
MIPS (1/c 	C/1,90b.1 I 	 i4~ 

Anish  M~y~l  Sinq_ILIRS: 

CO/2nd Bn.M.R. 	1 

CO/5th Bn.PA.R. 	-1 
.CO/6th 6n.M.R. 	-1 
CO/7th Bn.M.R. 	-1 MPS.(G.  Bimalchandra,  Si ~-6'jiq, M 

I CO/1-IRB - 1 C.  Doung  I 	IPS ~ 
I 

Gbi2~  I RE3 Kipqe(L,  IFS M-I.* , . 72 
CO/  3rd IRB 	-1 MPS (i/c K.  Radhas ~iyafn, 8ingh.,NIF V) ,  
PrrinciEL  f~PT~ 	-1 M. Sushilkunlar  Singhli)F§St 
CO/Home Guards  -1 KaiILjn,.lPS(MT:9 ~).:, 	

i Lhari Doijee Lhatoo,  
W. Meenakumar  Sing I)JPS(fil, 

Shantikumar Singi , I RS 
Attached tc'PHO ..-.f.. 

M 

T: 

-
AddI.SP (1  post) 	-1  

Total 	 37 

140 	TN-aixivestatement 

sP/cmTw  -1  
2  

is not inoidet of Bentority. 

7" 

,.I 
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OFFICE Or THE 
SENIOR DEPUTY ACCOUNTANT GENERAL. 

V. 
MANPUR, IMPHAL - 795 001 

No./A I S/VS/N'l.S./2003/ 

To 
Tile Collill-tissioner (DII), 
Government of Ajanilmr, 11111)11'al- 

Subject:- Attach nle ,, t Si l l-i N, 1 1  Shantikuniar Singh, I.P.S. 

To tile PIIQ lilipli'll. 

Sit-, 

I aill to invite a reference to tile C, ()% , Cl . 11 	t () I* 	 Qrder: No ;

i  

3/3/94 - POL/DP(pt) dated 16.5.2002 oil the above subject and (o State that ~
Sliri 
-:-ed 

M. shantikulliar Singh I.P.S. formerly C.O. 7"' 1M.R. 'Kilaheisoi was trallsfel l  
and a(tached to JmQ vide GoN- t- of 	ordcr No. s(-Me(J .11)( VC. 

Accordingh,  SIll- i Al. Slialltikullial. Singh Ilaildd over (lie changic 011* 	Nl 1z. oli 

18.5.2002 and assume oil self oil 20.5.2002 to PllQ Impival aild'sillce ( Ile" 11  
e post. ell 	 -f- atta ed to PHQ . )vitIl`0ut 11 

Ill this Connection it Illay kindly be cial - illed that,  ho\\ ~ the . I);l N. 111( 

g it la r i s ed.. Allowal ces of't - lic Office".be IT 

1~'llrtller this office has already authorized Pay /kIlowanc-cs 

J- idM. Shantikuniar Singh IPS NN-110 is attaclied -  to VI-IQ for a period-lip to: ,  

Jan. 2 .003. 

Yotirs filifli I'll 1 .1y 

Sr. MVM1N - VS 
1); 1 (c d 	(3 -  

No./AlS/PS/M.S./2003/` ~3 
t  

shri NI. S11 , 111tikillmll .  Singh, II ) s attached to PIIQ 

S r. "o w N~~. -~l 
q 1 ) ,r.; 4r 

soldor Ac ,~J~M- 16~Y-A' 	 IMPHAL 
ioMlo/Phone 	0385-2285'26 (0) 	 'Ve(J] (A 

	

Z46- - 	 9r..Dy.AiCCUun 1 :, n 1  Ck 
~79/Fax 	*08 8525 

wM6  jx  o4lk 
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The Secretary (D.P.), 
Government of Manipur. 
(Through proper channel) 

Subject: Request for regular posting in IPS cadre posts . 

Sir, 

I have the honour to submit the following few lines for your kind and 

sympathetic consideration. 

That while working  as Commandant, 7' M.R. Khabeiso4 I w 
i 
 as transferrW 

and attached toPolice Head Quarterp Manipur, vide Government of Manipur, order 
rdingly I handed over the charge of C.q 7 No. 3/3/94-Pol/DP (Dt. 16.5.2002. Acco 

M R on 18.5.2002. 2002 and assumed charge as attached to 
PHQ on 2 0/5/2002. 

General (A&E) vide its lettef. Now, the Office of the Sr. Deputy Accountant 	
d to issue a Pay No.ASI/PS/M.S/2003 DT.13/3/2003 (copy enclosed). has refuse Te%Ir T", 

-^sr,. this 
Slip on the ground that I am " ATTACHE T 	 I 

eopardize 
anomaly, in addition to causing 	ial hardship to me, is going to 	

MY finam 
future service condition due to the embedded irregularities. 

1, therefore, request you kindly to provide me a regular posting in my 6wn 

cadre-posts. 

Yours faithRilly, 

(m.Shantikumar Singh, I 
Attached to  PHQ, IMphal. 

t .IP 
Director General of Police, Manipur ,  Copy 

to. For kind and necessary action. 
tiff 

(M.Shanfikumar Singh, IPS) 
Attached to PHQ, Imphal 

J;, 

Encl: As above. 

Dated 16/4/03 
a 

I 

t 

I  
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T I-, ' ANT 1 )  UR 

-2 Ith Ap ~ril 	0 3 

c v- 
f rfEknip ur 

T h I 

., ubject:Fbrwarding of rep.nn!sentati-m 
f-mm 124hri V. ~-"hviti': ,Wmar re cr.,  i ~e d 

~!'-n,!h, Z , 

0 t 9~ /4/2 00 3 fivid , nclosed r-prr,-;c- -ntatJ.)in 	t.' 

m-p in ori7Jial 	 to th(-:, 	 -i 
ccc~ ceivod fnin 3hri m. -3, h-C)rjti'wmar Si.ngh, 

7PS, (~iow at 'c,-, 	t.-) p ,, 1 ,D) , T 	 s 	-~ IE r--xpl an ato! h al 	h 1. h i s 	 y 

:o r t a !,d n !1 	3 	r y a c t i. , n 

A"" ,  '/  -6 

Y.ours- fjithfully, 

n cl r.) -. As alx) vc- 
Al 

Oy- T.G. if Polic,-, (HQ) 4# 
f-3 r D i re c t:) r C,  n!7 . r - 	p,.-) 1 1 cc 

Ilizir.juLir, Tm,,)hil 

n ds t lo 	 (7 /35/16 (12k"')91-PHQ )hal, 4- ho 2 13th April it ,  
0-3pir 1-0 

Shri Im. Shan 1--i kumcir ->j. ngh, IPS, 
--p h w 	CI)e  11 	 T 	a! 

(Ani-cind Pri'j'O-cash) 
Dy 1 .0 .0 f PD I i ce (14Q) 
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